
1"1.1.(i1i COURT 9F DEL..H.l_AT NEWPELTQ.
No. I 2?-/Rules/DHC
Dated: 11/1: 1/9,015

Copy of Notification No. 01/Rules/DHC dated 15.01.2025, as published in
Delhi Gazette Extraordinary Part II, Section I, No. 06 (NCTD No. 341) dated
15.01.2025, regarding deletion of Rule 6 of Part I-I of Chapte l of Volume III, High
Court Rules & Orders, is hereby circulated for information. 6,6;

~t- 1?’YED zrsnnu ALI wnnsr)
omr REGISTRAR (auras)

Endst. No. 6! - 85 /Rules/DHC/2025 Dated: él 2 [0 :1 #2 0 -25
Copy forwarded for information to:-

. The Principal District & Sessions Judge (I-IQ), Tis I-lazari Courts, Delhi.

. The Principal District & Sessions Judge, North-West District, Rohini Courts, Delhi.
. The Principal District & Sessions Judge, South District, Sakct Courts, New Delhi.

The Principal District 8:; Sessions Judge, South-West District, Dwarka Courts, New Delhi.
. The Principal District & Sessions Judge, North District, Rohini Courts, Delhi.
. The Principal District &. Sessions Judge, South-East District, Saket Courts, New Delhi.
. The Principal District & Sessions Judge, East District, Karl-cardooma Courts, Delhi.
. The Principal District & Sessions Judge, New Delhi District, Patiala House Courts,New Delhi.
. The Principal District & Sessions Judge, Shahdara District, Karkardooma Courts, Delhi.

The Principal District & Sessions Judge, North-East District, Karkardooma Courts, Delhi.
. The Principal District & Sessions Judge, West District, Tis I-Iazari Courts, Delhi

The Principal District & Sessions Judge-cum-Special Judge, CBI (PC Act), Rouse Avenue
District Court Complex, New Delhi

13. The Principal Judge, Family Courts (HQ), Dwarka Courts Complex, Dwarka, New Delhi
14. The Principal Secretary (Law, Justice & LA), Govt. ofN.C.T. of Delhi, Delhi Secretariat, I.P.Estate,

New Delhi.
15. The Commissioner of Police, Police Headquarters, Jai Singh Road, New Delhi-110001
16. The PresidcntlSecretary, Delhi High Court Bar Association, Delhi High Court, New Delhi.
17. The President/Secretary, Bar Association, Tis Hazari CourtsfPatiala House Courts! Karkardooma

Courts! Rohini Courts/Dwarka CourtslSaket Court Complex.
l8. The Chairmanfsecretary, Bar Council of Delhi, 2/6, Siri Fort Institutional Area, Khel Gaon Marg,

New Delhi—49.
19. The Member Secretary, Delhi State Legal Service Authority, Rouse Avenue Courts, New Delhi

with the request to forward a copy ofthe Notification/Practice Directions to the Secretaries ofall
the eleven District Legal Services Authorities.

20. The Secretary, Delhi High Court Legal Services Committee.
21. The Chairman, District Court Website Committee, Tis I-Iazari, Delhi for uploading the

Notification on the website of Delhi District Court.
22. Registrarécum-Secretary to Hon'ble the Acting Chief Justice.
23. All RegistrarslOSDs/Joint Registrars (Judicial).
24. Joint Registrar-cum-P.A. to Registrar General, Delhi High Court. .
25. Joint Director (IT) with the request to upload the Notification on the Intranet of this Court.
26. Librarian, Delhi High Court.
27. Private Secretaries to Hon'ble Judges for kind perusal of His Lordships. -
28. Guard File.

(MEE AKSHI PANT)
DEPUTY REGISTRAR (RULES)
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HIGH COURT OF DELHI: NEW DELHI

NOTIFICATION
Delhi, the 15th January, 2025

F. No. 01/Rules/DHC—In exercise ofpowers conferred by Section 7 ofthe Delhi High Court Act, 1966 (Act
26 of 1966) read with Article 227 of the Constitution of India and all other powers enabling it in this behalf, the High

Court ofDelhi, with the prior approval of the Lt. Govemor of the Govt. ofNational Capital Territory ofDelhi, hereby

makes the following amendment in Rule 6 of Part H ofChapter l ofVolume III of the High Court Rules and Orders:-
1. Rule 6 of Part H of Chapter I ofVolume I11 of the High Court Rules and Orders shall stand deleted.
NOTE: THIS AMENDMENT SHALL COME INTO FORCE FROM THE DATE OF THEIR PUBLICATION IN THE
GAZETTE.

By Order ofthis Court,
KANWAL JEET ARORA, Registrar General

Uploaded by Dtc. ofPrinting at Government of India Press, Ring Road, Mayapttri, New Delhi-l 10064 I I
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